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GOVERNMENT OF NCT OF DELHI
OFFICE OF THE SUR DIVISIONAL MAGISTRATE (MEHRAULI)
OLD TEHSIL BUILDING, MEHRAUL!
Ty NEW DELHI-110030 S )
8¢/GC/2023/ Qe 0z 95 Dated: 220X /2023

To,

The Consultant (Judicial),

Hon’ble National Green Tribunal Principal Bench,

J69J+F7X, Faridkot House, Copernicus Marg, Near India Qate,
New Delhi, Delhi 110001.

Sub:  Submission in the matter of Original Application No. 531/2022 titled ns Sher
Singh Dagar V/s Govt. of NCT of Delhi,

Sir,

This office is in receipt of Hon'ble National Green Tribunal Principal Bench court
order in the matter of Sher Singh Dagar V/s Govt. of NCT of Delhi original application
No. 531/2022., “wherein Hon'ble NGT has sent the present letter petition, which is treated
and registereqi as onginal application, complaining that about 50 acre of land situated in
JSront of Kharak Road/Executive club near Chandan Hola village which was acquired by DDA
is lying underdeveloped since acquisition thereof. The unwanted elements/miscreants are
dumping garbage with tractors in the land in question by breaking the boundary wall and
are also using the land in question Jor piggery. They also burn garbage in the land in
question and many times fire-bridge has been summoned to extinguish the fire. Their
activities are causing environmental pollution and creating breathing problem to the

residents of the locality making it difficult to the people of the area”,

In this regard, a report was sought from Halqa Patwari and as per Patwari report

the said property i.e. Kharak Road/Executive club ‘near’ Chandan Hola of village falls
in Saket Sub-Division. And same has been communicated Hon'’ble NGT Court also. (Copy

of Patwari report is enclosed).

Accordingly, it is requested that to Hon'ble NGT to make necessary changes in

record.

It is also requested that in future communication in this matter may kindly be
addressed to SDM (Saket).

This is for kind information.

Yours faithfully,

0\S e
(DR. SHASHIPAL DABAS)
SDM (MEHRAULI)

Copy for kind information:-

1. DM (South), M.B Road, Saket, New Delhi.
2. SDM (Saket), O/o District Magistrate (South), M.B. Road, Saket, New Delhi.
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the Divisional Consdlssioner (Revenuc)
(Environment Branch)
Govt. of NCT of pelhi
5-Sham Nath Marg, Dethi-54

—_— :
B 36(42)/NGT {Div.Comm. 12020/ L6 ¢6

office of

Dated: / f,'/c’ 5)70! 3

To,
District Magistrate
(Districts South)
Pepartinent of Revenue,
GNCT of Delhi

sub: Original Applicat agar Vs Govt. of NCT of
Delhi, e T -

Sir/Madam,

Please -find" en}clo;sq{ herewith - a feocopy: of letter F.No.
13(28) ;‘NGT"/,F_Qi'&\r':irging[,MB_/-(_ID./Z()m[1‘24‘3’4:1{_2}48 dated 10/05/2023 received from
Deputy Director(LB-11) Department :f_‘ﬂtban-D,e\__felobpm,eﬁf,:_" GNCT of Delhi on the subject
cited above alongwith ’blcNGdeerdalele/ 04/2023(copy enclosed),

cd sbove alongy Hon
which is scif-explanatory. o

n view of abgve, it is _-;:‘eques'te‘.dfito Yook into the matter and take necessary action

accordingly.
Yours faithfully,

Encl: - As ahove
' 'q
W
.7 ARVIND KUMAR
o ‘SI.)M~V (HQ)/NGT

Copy {o:- - ‘ : I i sl
1. PA to Pr. -Secreta‘r,j(',j‘-Révbn.ué};gum-biv_\smnalfQbﬁjiﬁiséionér; Deptt. of Revenue,

aNCTD.
ARy N
\\}\‘}*

ARVIND KUMAR
SDM-V (HQ)/NGT
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gnri Sanjay 608! 1AS <psud@deliii.govin> Tue, Apr 25, 2023 at 1223 At
To: gonalka Jiwani <add\.duec\oﬂb@gmm\.conw, "¢,C. Surendra® <asu02881@gmail.com> .
!
= [g!

. / —L
Princ’tpa\ Secretary (uD) — Q“\ /a)- R
and Director {Local Bodies) 0 | :

e P A
i " 2
s R R T L . . o 7\
ror: "Shit Naresh Kumar® ccsdehignican™ ‘ I : .
To: Divisiona! Commissicner” <divcom@nic.in>, "Shd Sanjay Goel IAS <psud@nica”: slaw” <slan@mc > @»‘.
Sent: Tuesday, ppAl 25, 2023 42:50:05PM o o I
Subject: Fwdt ORDER passed in Original Application No. 531/2022 CoX _~
R A /: .!}\f
("- ,/'d '\"'.“
'Y‘ (;"\
{

From Kﬂa\-NGT(P.B.)" <judicia

Yo:"Dr. K.S Jayachsn an
wed isin®

assed in Original Aﬁplicatibn N

. "Consultant Judic ngl@govt
« < sdpco@NicIN, *Shri:Nares
. ~:céda@éda.org.‘m. cominplg

h Kuma
@uda.o

pplcaton Mo. 53412022

shahrl vikas mB <mbuddepadmcnt@gmnil.com)

0. 53112022

© <csdelm@mc.in>. »Commissicner MGCD”
tanya Prasad”

eg.n, "Mekala Chai

<gommussienengt
ch@_mn@n':c Riite . ke

Sent: Tuesday. Aptl 25,2023 12:34:19 PN :

e~ ORDER passed in Ofignal APPLEZES

Respected Sir /Madam; ‘

: Tam directed to § mward acopy of the O'rder.dated 10/04/2023 passed in
Original Appﬁmﬁbn No. 531/2022 Sher Singh .Dagar.-.;».Applicant Versus Govi. of NCT of
Delhi ..Respondent. for your kind perusal & necessary aclion.
for further correspondence please send all the documenté on the new mail-id i.e.

judicial-ngt@gov.in

Kindly acknowledge the same-.

REGARDS
CONSULTA.NT (Judici:ﬂ)
z New Delhil i3

(N.G.TYP.B)~
‘AZ?‘Jdi <n
Jrant pAahotsay s
Regarcs
0Dio The Chiat Secretary, De

e W BPB e
s gy Y uacmnwmfxiam-l' 176473196321953025

S g e,
AT P

T ~1 T
S~

A EEEER

Qnl asth < TAL temat > ded et

£ umns=mso-l 1763131 G4233.

pr——
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(Court No. 2]
BEFQ
RE THE NATIONAL GREEN TRIBUNAL
PRINCIPALBENCH

(By Vidco Conferencing)
Original Application No.521/2022

Sher Singh Dagar ,..spplicant
Versus
Govt. of NCT of Delhi .Respondent

Date of hearing: 10.04.2023

CORAM: HON'BLE MR. JUSTICE ARUN TYAGI, JU DICIAL MEMBER.
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.

App\icam:. the o :Apphcapt:s person (through Vv.C.).

Respondents: M. Vaibhav. Agmhotn and M. Shaurya puni,

i DPCC
‘Ms. Pooja Kaira, Advocate for MCD

Application is 1€ stered based on a.I_,etter Petition received by Post.
. ‘ORDER
1. Mr.. Sher Singh’ Dagar resident. of A-47, South Extn. part-il, New Delhi-
110049 has sent the present Jetter petition, which is treated and registered as
original application, complaining that about 50 acres of land siruazed in front
of Kharak Road/Exccutive dlub road near Chandan Ho‘.a village which was
acquired by DDA is lying underdevelupcd since acquisition thereef. The
unwonted elements/ miscrcanls are dumping garbage with twractors in the
land in question by brcaking the boundary wall and are also using the land in
question for PIggery: “They also burn garbage in the land i question and
many times fire-brigade hias bccrj summoned to extinguish the fire. Their
activitics are causing environmental pollution and ereating breathing preblem

to the regidents of the locality making it diffi
cu“ to nl(: )K‘()
ple of thie aren
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o. A No. 531/2022

Sh;r Singh Dagar Vs
Vide order

. Govt. of NCT of Delhi
dated . ; :
e 02.09.2022 this Tribunal constituted @ Joint
Committee €O 15 -
e — mprising  of representative of Vice Chairmari, d__f_)!’)A.__~
CT.‘?.‘E:E:}E‘.‘ _l\_f.\_ll“c"PB\ Corpmm\on Delhi, ppcc  and Deputy
e eint. o -
&_?_f‘_'_\_f“\“ﬂﬁnc\' \Soul\_) Deiti with direction to verify the factual positien and
ke remedial action and submit its report within one monthby e-mmail
al judicial-ngddgov in preferably in  the form of searchable PDI/OCR
supported PDF and notin the form of \moge PDF.
3. 1n corapliance

thereof n:nnrt dmed 25 1.
joint com

mittee vide emm\ datco. '>5_.-11 2022 and copies

1.2022 was submitted vy the

th:’rcof were sent o
The concermned a.uthori‘ne
&,

Siatus u:port nas! ‘teen: ﬁle:d o

i behall of DDA by

way. of affidavit of M-

, DDA ‘JxkasSadan, ‘Nz‘x,' New

it has bcc'\

bro en/darrmge

\i has ,bec.n
*'cpau’cd. and xhe x.onsuun

L\on ai;d-'dcmdiuon \vaste \xhx\.h
at the site has been v:r_c:x_noved

5.

oS Yound ly'xnb
ln'ﬁu:"coursc of hearing’ the: ’app\"\éé.'nt has gone to the spot and §
ihe pforcechngs oy xvakm

3 joined
g Video: ca“ Arom the - spot : -
that. sohd waste} gaxbage xs Iyxn
status. rcport aubrm

Trzbuna\.

and shown to this

¢ all over thc entu'e ares and the
ttcd before this '!‘n“bunal is. pa\e
incorrect. -

6.

nﬁ} failse and facmally
In

view of the sbservations in the: apphco.tmn -and report of the Joint
Comimittee we consider it apprapriateto have the response of Gavernment of
NCT Delbi through fts Chiel Secretary, DPCC through its Member S
DDA through its Vice i ecretary,

Chairman, Municipal Corporation of Delhi througk
ok . gzl s

Commissioner and the District Magistrate (South); Delhi who
are impleaded

as respandents no. 1 to S vespecatively.
1.

The registry is Al 13 ot partes with

g Ty reclcd ‘0 pre [re ﬂnd m‘ﬁk‘&\ 1\\& memo

thc u pp\’ul\iﬁ“ a“(l issue I‘O\‘CCS to‘.‘\(‘ r!:!‘}l\)l’\de i
'+ ms no 1 \0

—_————.
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/ A. No. 531/2022
0 Sher Sinpt
1gh Dagar Vs, Govt. of NCT of Dethi

-
o~

g, Mr. Vaibhav Agnihotr
paihotd, and Mr. Shauryn Punj, Advocates have

ared and accepte
pled notice {or DDA, Mr. Dalendu Shekhar, and Mr,

appt
d notice for DPCC

2 ety N
griansh Prokash, Advocates have appeared and accepte

and Ms. Poojd Kalra, Advacate has appeared and accepted notice for MCD
and they seek time to file their yeplics/response.
nth by ¢-

pehalf of on the respondents be filed within one mo
shable pOF/OCR

q. Reply on
n the form of search

mail at 3\)&3«:&&\\4\@@5;0»‘“\:1 preferably i
¢ form of Impge PDF.

PHE and not in th
nd factually incorrec

Supvor ted
t report has

10.  Inview of the facl that patently folse 8
yearance

been submitied byMr Promed K
e igsued to him for app

vikasSadan, New Delhi, show cause notice be 18

“fribunal in perwn to show caust a8 to why

¢ Management. DDA,

umar, DIt ector Lan

pefore this
nim for filing (alse/ foctually incorrect afiidavit before this

not talxen ugnmst

'rn'buna\ B eRe
on 25.05.2023.
¢ Chief Secretary,

11. st for funher t.om\dcrution
order be forwarded o t\\ Government

12. A copy of this
‘pPCCy Viee Chairman, DDA

NCT  of De\h\.Mcmber Secretary,

of
Commissioner. Municipal Corporaﬁou ot Dethi and the  District
Magistm\e{Scuth), Delhi by ¢-mail for requisite compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Alwimad, EM

A'prl\ 10, 2023



